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In the Central Administrative 
: • 	 Tribunal BtngaIore Bench, 

Bangalore 

ORDER SHEET 

Application 	 s... 7.9•••79 of 198 7 (r) 
Applicant 	 794 & 795 	

Respondent 

N. muthuewamy & 4 Ore 	 V/a 	The Chairman, Railway Board & 3 Ore 

Advocate for Applicant 	 Advocate for Respondent 

K. Nara8imhamurthy & f'LS. Subberayeppa 	 N. Sreerangaiah 

Date 	 Office Notes 	 Orders of Tribunal 

A.Nos. 656, 657, 793, 794 and 795 

of 1987: 

KSPVC/LHARM(A) 

8.X  •1987. 

£T4!L jfltNlSTRAT%VE IIU8U 

OtTWAL BEtCU 
BAINGALGRE 

ORDER 

In these applications made H 
U/s 19 ot the Administrative Tri-
bunals Act, 1985, the, applicants, 
who are posted at Madras for the 
time being, have sought for diver 
se reliefs, which are not maint'ai;' 
nable before this Bench. Hence, 	, 
the learned counsel for the appl'i 
cants file memos prayiny for permH 
ssjon to withdraw these applica-
tions, with liberty reserved to 
them to file fresh aplications 
before the appropriate Bench 'f 4 
this Tribunal. We grant our per-, 
mission for the. same. 

We, therefore, dismiss A.No 
656 9  6571, 793 1, 794 and 795 of 
1987 as withdrawn by the appli-
cants, with liberty reserved to 
them to approac1-  the approriate 
Bench of this Tribunal. No cOst • 

FW 

V ICE CHAt AN' 	 rIEMBER(A' 
drns. 

-Tc 
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1 	CENTRAL AOMINISTRATPJE TRIBUNAL 
SANGALORE BENCH 	- 

Commercial Complex(BDA) 
Indiranagar 
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W.P. NO. 

Appiicant 

Shri G.K. Srinivasa Rao & 3 OrB 

To 

1. Shri G.K. Srinivasa Rao 

Shri R.P. 3aevaraj 

Shri N. Kazivaradan 
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C/n Shri M.S. Subbarayappa 
Advocate 
1289 5th Croes, let Block 
Jeyanag8r 

- 	 Bangalore - 560 011 ) 

Shri M.S. Subberayeppa 
Advocate 
128, 5th Croes, tat Block 

ayanag8r 
Bangalore - 560 011 

The Chairman 
Railway Board 
Rail Rhavan 
New Delhi - 110 001 

Repondent 

V/s 	The Chairman, Railway Board, New Delhi: 
&3Ore 

The General Manager 
Southern Railway Headquarters 
Park Town 
Madras - 600 003 

The Divisional Railway Manager 
Southern Railway 
NGO Annexe, Behind HO Office 
Park Town 
Madras - 600 003 

The Divisional Railway Manager 
Bangalore Division 
City Railway Station 
Bangalore City 

10. Shri M. Sreerangaieh 
Railway AdVocate 
39 S.P. Building, 10th Croea 
Cubbonpet Main Road 
Bangalore - 560 002 

Subject : SENDING COPIES OFORDçR PASSED BYTE BENCH 

Please find enclosed herewith the copy of 

passed by this Tribunal in the above said application on 	29-388 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT BANGALORE 

DATED THE 29TH DAY OF MARCH, 1 9 8 8. 

Pres ent 

THE H'ELE MR. JIJSTLE K.S. PiJTTASNW, VICE CHAIRMJ 

THE HcN'ELE SHHI L.H.A. REGO 	.. 	 MEMBER(A) 

APPLICATIONS 	8472FL987( F) 

C.K.Srinivasa Rao 
S/o G.Krjshna Rao, 
C.T.T.I. Southern Railway, 
Hindupur. 

Ft.P.Jeevaraj, 
C.T.T.I. (Retd.) 
Southern Railway 
Bangalore, 
H/at Railway colony, 
Gokul Extention, 
Bangalore. 

Applicant in 
Application No.655 
of 1987. 

Applicant in Applica—
tion No.791 of 1987 

3. N.Karivaradan, 
C.T.T.I., Southeni dailway, 
Bangalore City. 

~: 

I 

BANE 

8.S.Vasucleva Rao 
C.T.T.I. Gr.,I 
Bangalore City Rly.Station 
Bangalore. 

Aplicantin 

;App,iication No. 792 
of1 1987. 

A001icant •n" 
Appliati6n N0.847/87 

(Applicants 2 and 3 have been irnpleaded vide Orders 
on I.A.I, dated 11-9-1917; and Applicant-4 
has been irnpleaded vicle order Dated 8-10-87) 

(Shri M.S.Subbarayappa,AdVOCate for Applicaits) 

......2 
- 
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1. 	The Chairman 

i- ailway Board, 

Rail Bhavan, 

New Delhi. 

.2. 	General Manager, 

Southern Railway H.Q. 

fice, 	Park To, 

Madras-3. 

The Divisional Railway 

Manager, Southern Railway, 

NGO Annexe, Behind HQ Office, 

Park Town, Madras-3. 

Divisional Railway Manager 

/ Bangalore Division, 

City Railway Station, 

f 	\ 	•. 
lot 

Bangalore City. 

Respondents 

(By Shri M.Sreerangaiah, Counsel for Respondents) 

These applications coming on for hearing, 

Honourable Shri L.H.A.Rego, Membe'(A) made the 

following: 
0rder 
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Order 

In this application,filed under Section 19 

of the Administrative Tribunals Act, 1985, the applicants(A) 

pray,that a direction be issued to the Respondent (R)-1 

to rectify early,the Seniority List (SL),of the merged 

cadres of Ticket Collectors(TCs) and Travelling Ticket 

Examiners(TTEs), revised by him as on 1-1-1965,by his 

Letter dated 26-3-1987 (Annexure-D),with a further direction 

to promote all the applicants to the posts,from the dates 

on which their juniors were so promoted, along with conse-

quential financial benefits. 

2. 	Concisely stated, the facts material to the 

determination of the questions raised in these applica-

tions are as follows: The applicants were initially 

appointed as TTE 'B' Grade, in the Southern Railway. 

As there was a dispute in regar4 to their seniority 

vis-e-vis, the TCs,they had filed Writ Petition No.21670 of 

1980 in the High Court of Judicature, Karnataka, which 

eventually came to be transferred to this Tribunal,under 

)ection 26 of the Administrative Tribunals A,1985 

was registered anew,as Application No.326 of 1986(1). 

P.JIVABAJ & 11. ORS.-vs..- JNIcN OF INDIA& OR7. 

Prior to this, the High Court of Judicature, 
.112 

Karnataka 	, in Writ Petition No.516 of 1973(T.THI1,&MANNA 

& OFS. -vs.- THE CHAIRMAN, RLY.BOARD, NEW DELHI & ORS.) had 

directed 
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directed,that the petitioners who were TTE9 1BI Grade, 

be placed en bloc above all lOs, as on the date of 

merger of both these cadres. This deciion was affir—

med in appeal, in Vrit Appeal No.545 of 1980, by the 

High Court of Karnataka. 

In the aforesaid Applicatior No326 of 1986(T), 

this Tribunal had directed, that the seniority of the 

applicants be regulated in accordance with the decision 

of the High Court of Karnataka, in THIfriAANNA's case, 

granting them all consequential benefit.s as directed 

in that judgment. 

In compliance with these directions of the 

Tribunal, the Aailway Administration revised the 

merged SL of TTEs'B' Grade, in the pay scale of R5.130-

212(AS) andfC,in the pay scale of Rs.11180(AS), as 

notified by the Divisional Railway Manager, Madras, by 

his Letter dated 26-3-1987(Annexure—D).. The applicants 

allege, that the respondents have intently excluded the 

names of some of the Senior TCs, viz., R 174 to 227, in 

the earlier aforementioned Application t'4o.326 of 1986(T), 

/ 	IL' 
	as a cover—up, to show that the applicants have been 

or 
 anted the benefits due. 

rq 	The applicants further allege,1  th4 eVen t:h 

ised SL, published on 26-1987(Annexu-9), has no 

een faithfully adhered to, by the respcnd&it, in that 

Rs 92, 114, 119, 1219  1240  125, 135, 136, 139,142, 146 

148 and 151 in the aforementioned Appliication No.326 

of 1986(1), have been promoted to the Higher grades,on 

....5 
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24-9-1986 and 1-10-1986 and many other juniors too, 

who were appointed later than the applicantsin the 

lower grade as TCs,have been promoted to a grade 

higher than that held by the applicants,in gross 

violation of the direction of this Tribunal,in the 

said application. 

Furthermore, the applicants cornplain,that the 

respondents have not granted them any consequential 

benefit to date,in accordance with the directions of 

this Tribunal,in the aforesaid Application No.326 of 1986(T) 

in regard to promotion, payment of arrears of salary, 

release of incrernents and assigning of seniority in 

the higher cadres. This treatment they aliege,is invidi-

ous and discrirninatory,as similar benefits have been 

extended to Shri Thimrnanna, the petitioner in grit Peti-

tion No.516 of 1973 and to several other TTEs 'B' Grade, 

who were junior to the applicants, who had not approached 

this Tribunal, for relief. 

It is further alleged,that in respect of A-i, 

who has since been transferred to Bangalore (SBE) DivI-

sion, the SL has not yet been revised and that conse- 
RA7 

	

I' 	 V. , 

	

. 	 1,\uently,a large complement of TCs, who are actually 
c , 

1 	Cj4nior to A-i, are being treated as senior to him and 

drawing higher salary. C9rtain juniors are said to 
- 

	

) 	 -1. have been promoted.,preiudicial to the interest of the 
2. 

LAG,.2  applicants as  late as on 7-3-1987(Annexure-E) and 

30-4-1987 (Annexure-F), in violation of the directions of 

this Tribunal, in the aforesaid Application No.326 of 

1986(T). 
9.The 
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The applicants had filed a CivilContempt 

Application No.16 of 1987 (Annxure-G),bfore this 

Tribunal, for not complying with the dirctions of 

this Tribunal.,in the said Application No326 of 1986(T), 

but the same was withdrawn with liberty to file a 

fresh application; hence these applications. 

Before we examine the rival contjentions, it 

is necessary to have a clear picture,of the implica-

tions of the merger of the cadres of the' Station Staff 

(Ticket Checking Staff) and the Line Staff(Ticket - 

Collecting Staff), with effect from 1-1-11963. 

The following is a comparative diagrammatic 

chart, showing in juxtaposition1the channe1 of promo-

tion in the cadres of the Station Staff (Ticket Checking 

Staff) and the Line Staff (Ticket Col1eting..Staff)prior 

to merger, with effect from 1-1-1965 and thereafter: 
:•:: 

A. 	PRIOR TO MERGER 
( 

	

STATION STAFF 	 LINE STAFF - 

. 	.-'. 1/cket Collector(TC) 	 Travelling Ticket Examiner 'B' 

	

\'. 'Gr. Rs,110-180) 	 (TTE 'B'{),(Gr.Rs.130-21.2) 
A N 

Senior Ticket Coljector(STC) Travel1jn Ticket Examjner'A' 
(Gr. Rs.150-240) 	 (TTE 'A) (Gr.Rs.150-240) 

Head Ticket Collector(HTC) 	Travellind Ticket Inspector 
(Gr. Rs. 250-380). 	 (TTI) (Gr. Rs.250-.380) 
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B. 	AFTER MERGER 

Du-- - Post 
Grade. 

------------ 
(i) 

-------------------------------------- 
(2) (3) 

Station IC 110-180 
Line TTE'B' 130-212 
Station STC 150-240 
Line TIE 	'A' 150-240 
Station HTC 250-380 
Line 

----------------------------------------
TTI 250-380 

12. 	The pay scales of the above grades, were 

revised as under, with effect from 1-1-1973,pursuant 

to the recomrnendationsof the III and IV Central Pay 

Commission (CXC): 

----------------------------------------------- 
Original Scale 	Revised Scale according 

to 

	

(Re.) 	 iii cpc 	iv cpc 

	

(a5.) 	(Bs.) 
----------------------------------------------- 

(1) 	 (2) 	 (3) 
---------------------------------------------- 

	

110-180 	 260-400 	950-1500 

	

130-212 	 330-560 	1200-2040 

	

150-240 	 330-560 	1200-2040 

-<14 	250-38P 	 425-640 	1400-2300 

( 
_J 

Prior to merger, the Station and Line Staff, 
--c 	) 

,er,& virtually in water-tight compartments, except 

NG.at  at the initial staae, a TC in the Station Staff, 

could opt for the intermediate post of TIE 'B' in the 

Line Staff, before returning to his parent stream in 

the 
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Station Staff, at the post of SIC and pogressing 

onwards in that stream. Consequent to merger of the 

Station and Line Staff, with effect from 1-1-1965, 

the channel of promotion was alternatedl between 

Station and Line Duty, in a common stream. 

14, 	Shri M.S.Subbarayappa, learned younsel for the 

applicants, referring to the revised SI1  at Annexure—D, 

drawn up by R-3 and to the book of addiitional material 

(containing pages 1 to 44, a copy of which was furnished 

by him to Shri M.Sreerangaiah, learned Counsel for the 

respondents, which hereinafter would b referred to as 

the 'Book'), contended,that the respondents had not 

faithfully complied with the directions of the High Court 

of Judicature, Karnataka, in Writ Petiiion No.516 of 

1973 (affirmed by a Division Bench in Writ Appeal No.545 

of 1980) and of this Tribunal in Application No.326 of 

1986(T), in placing the Tsen bloc ,be4ow the TTEs 'B' 

Grade, as on 1-1-1965 and as a result, injustice was 

caused to the applicants. in this conrection, he 

referred to the instructions issued bythe Chief Personnel 

Officer, Southern Railway, Madras on 3410-1980 (Pages 39 

and 40 of the Book) and on 25-4-1981(pge 41- ibid) regard— 

ng determination of the seniority of TCs and TIEs 'B" 

Grade,consequent to the merger of these two cadres,with 

retrospective effect from 1-1-1965 and alleged ,that these 

instructions were not properly complie1 wit'h and that 

as a result, the applicants were denied the benefit of 

the judgment in the cases referred to above. 

15. He 
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He called in aid, the judgment of the Madras 

Bnch of the Central Administrative Tribunal delivered 

on 14-11-1986,in Application No.141 of 1986 LR.RANIAN v. 

THE CHIEF PERSONNEL OFFICER, SCYJTHERN RAILWAY, MADRAS 

& ANRJ which he said applied squarely to the applica-

tions before us, the facts and circumstances being 

alike (3Li_de pages 35 to 38 of the Book). 

He referred in particular, to R-92, 176 and 

204, in Application No.326 of 1986(T) Larvashri R.S. 

Ananth Krishnan, S.G.Dayamurthy and M.I.Kannan,respec-. 

tively), who were junior to A-I, but had stolen a 

march in seniority over him. He alleged, that the 

respondents had intently omitted the names of the 

said R-176 and 204, from the revised SL at Annexure-D, 

to the detriment of A-l. 

Shri M.Sreerangaiah, learned Counsel for the 

respondents, raised at the outset, a preliminary 

objection, that the applicants had not impleaded their 

alleged juniors, over whom they had claimed seniority. 

He asserted, that they were necessary and proper parties 

and therefore, the applicatiots before us, suffered 
- 

rom the defect of non-joinder of necessary parties, 
/. 	1••___ 	-' '/ 	. 
/ 	c r 	n"iwhich ground alone, they were liable to be dismissed. 

	

; 
	He submitted, that the applicants have been 

1 
restored to their proper seniority, according to the 

t ANG ,-- SL, revised as at Annexure-D, in faithful compliance 

of the directions of this Tribunal, in the aforementioned 

Application 
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Application No.326 of 1986(T). He further clarified, that 

B 174 to 227, in the earlier aforementioned Application No. 

326 of 1986(T),were excluded from this revised SL, since they 

were already promoted to the next grade of STC, in the pay 

scale of s.150-240(AS),WhiCh was higher than that of TTE 'B' 

Grade viz., Rs.130-212(AS). Azriplifying further,he said,the 

revised SL pertained to - the merged cadres of TThs'B' Grade 

In the pay scale of Rs.130-212(AS)7 and of TCSLLi the pay 

scale of Fs.110-180(AS17Oflly and not to an extraneous cadre 

viz., that of STC 51n the pay scale of Rs.150-240(AS17. 

He stated, that a revised SL has also been drawn up 

accordingly, in respect of the staff in Bangalore (SBE) Divi-

sion, to which the applicants were allocated from Madras & 

Division. He affirmed, that the concerned prornotees,referred 

to in Annexures E and F, were all senior to the applicants. 

The applicants he said, were given the benefit of 

proforina promotion and consequential benefit according to 

Annexure-I, dated 24-2-1988. 

The arguments were concluded on 17-3-1988 and the 

judgment was reserved, which was to be pronounced on 

29-3-1988. 	In the meanwhile, on 23-3-1988, the applicant 

filed a Memo and written arguments,stating that the respon- 

dent had not produced certain relevant material and there- 

fbre requested that the matter be heard further. 	Accordingly, 

• 'the case was fixed for further hearing on 25-3-1988, and then 

ii parties were heard in the context of the aforesaid memo 

',1/the applicant and the material placed before us. 

'-22. 	We have examined carefully, the rival pleadings 

and the material placed before us. To begin with, we 

shall deal with the preliminary objection raised by 

Shri Sreerangaiah, about non-joinder of necessary parties. 

We 



We are of the view,that this objection does not 

survive, as on close scrutiny, we noticethat the 

seniority assigned to the applicants in the revised 

SL, according to Annexure—D,was correct and proper, 

as would be evident from the ensuing discussion of 

this case. We, therefore, overrule this preliminary 

objection by Shri Sreerangaiah. 

23. 	The pivotal issue that needs to be resolved 

is, whether as on 1-1-1965, when the cadres of TC5 

and TTEs 'B' Grade were merged into one, in a revised 

commonSL, any person who was a TC on that date, had 

been placed above any of the applicantsvho on that date 

were holding the post of TTE 'B' Grade7 contrary to the 

decision of the High Court of Judicature, Karnataka, 

in W.P.No.516 of 1973 (T.THIMMANNA & ORS. v. THE CHAIRMAN, 

RLY.BOARD, NEW DELHI & ORS. ),affirrned.in Writ Appeal 

No.545 of 1980and reiterated bythis Tribunal in 

Application N0.326 of 1986(T) (R.P.JIVARAJfi1i ORS. vs. 

U 0 I. & ORS 	We have minutely scrutin'sèd the 

revised SL at Annexure—D, and are satisfiJéd that the 

resporidentshave not violated the directiôs,'in th 
4; - 

/ 	 bove cases. We have not noticed any case, Wre apeson 
((f; 	_•'\ - - wo was a T.. as on 1-1-1965, has superseded any of the 

\. •\ 	'y 

\ * 
BANG, 

Officer, Bangalore, by his Office Order dated 24-2-1988 

(Annexure—I), consequent to the revision of the SL as 

plicants) who were TTEs 'B' Grade as on that date. We 

e also satisfied, that the proforma promotion granted 

and the resultant pay fixed, by the Divisional Personnel 

above 
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above, in the pay scale of Rs.425-640(revised accord-

ing to the recommendations of the III CPC) and the 

pay fixation thereafter, on subsequent promotion,are 

in keeping with the directions of this Tribuna1in 

the aforesaid Application No.326 of 1986(T) and 

therefore in order. 
A 

24. 	Sarvashri Dayamurthy and M.I.Kannan(R 176 and 

2041in Application No.326 of 1986(T) respectively), 

referred to by Shri Subbarayappa, were promoted as 

STC LTn the pay scale of s.150-200(AS)7 on 1-4-1956 

and as such, their names could not have appeared in 

the revised SL at Annexure-D, which pertained to the 

cadres of only IC and TTE'B' Grade. Besides, the. 

cadre of STC,.is higher in pay scale viz., Rs.150-.240(AS), 

than that of TTE 'B' Grade, the pay scale of Which is 

Rs.130-212. The applicant cannot therefore claim 

seniority over these two persons. Besides, this 

point has not been specifically urged in the applica-

tions. 

Shri LS.Ananthakrishnanhas been shown as 

junior to the applicants in the revised SL at Annexure-D, 

and as such, the applicants can have no grievance against 

him. 

26. 	The judgment dated 14-11-1986 in Application 

No.141 of 1986 (K.RAMPJ'I v. CHIEF PERSQ\NEL OFFICER, 

SWTHERN RAIL!AY, MADRAS & ANR.) by the Madras Bench 

of 



of the Central Administrative Tribunal, relied 

upon by Shri Subbarayappa, is not relevant to 

this case, the facts and circumstances being 

different, 

27. 	In fine, we find that the applications 

are bereft of merit and are liable to be dismissed. 

We therefore dismiss the same, with however no 

order as to costs. 

(K.S.PUTTASW/YJI°t \'\ 
VICE CHAIRAN 

ScLl- 
(L.H.A.REGO) 

MEMBER( A) 

TRUE coP? 

I( 

4 	c- 

#j.  

. F UTY RE1STRAR 

CENTRAL ADM4ISTT'IE TRUNAL 
BANGALOE 

11 

kms. 


